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No(s). 298/2015

TANVI SARVWAL Petitioner(s)
VERSUS
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(Wth appln.(s) for directions and inpl eadnent)
Date : 14/09/2015 This petition was called on for hearing today.
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UPON hearing the counsel the Court made the follow ng
ORDER

I.As are disposed of in terns of the signed order.

(VI SHAL ANAND) ( CHANDER BALA)
COURT MASTER COURT MASTER
(Signed Oder is placed on the file)
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Reason:
IN THE SUPREME COURT OF | NDI A
ClVIL ORIA NAL JURI SDI CTI ON
I.A No.../2015 in I. A No. 1/ 2015 in Wit Petition(s) (Givil)

No(s). 298/2015

TANVI SARWAL Petitioner(s)

VERSUS

CENTRAL BOARD OF SECONDARY EDUCATI ON AND ORS. Respondent ( s)

ORDER



Lear ned counsel appearing on behal f of the Medical Council of
India subnmitted before us that it is not necessary to pass any
order on these I.As and in fact that after counselling is over in
respect of Al India quota, the vacant seats automatically cones
back to the State quota and the State has a right for counselling
to fill up those seats. In view of that, he submts that no
further or der is needed to be passed on t hese
Appl i cati ons.

Accordingly, we direct that the State has a right to place
those vacant seats for counselling in the manner of the schedule
whi ch has been pl aced before us being Annexure ‘R 3 (page-15) and
further make it clear that on or after 30-9-2015 as has been
specifically stated in the Schedule, no further admi ssion will be
entertained by the State or by the West Bengal University etc.

I.As are disposed of in the afore-stated terns.

(Pl NAKI CHANDRA GHOSE)

(R K. AGRAVAL)
NEW DELH ;
14TH SEPTEMBER 2015 .
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